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            IN THE COURT OF ADDITIONAL CHIEF JUDICIAL MAGISTRATE,
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             G.R. CASE NO.  499 of 2018
    (U/S- 341/323/506/34 IPC)
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SRI ANANTA BORO
SRI CHAMPA RAM BORO AND
SRI NILESWAR DAIMARI
 

---------Accused persons.

Present:  Smti. Nilakshi Lahkar, A.J.S.

Advocate for the Prosecution : Mr. A. Pourel

Advocate for the Defence : Mr. J. K Brahma
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Evidence recorded on   : 26.11.18, 04.10.18, 13.10.18 and

16.02.19

Argument heard on   : 26.02.2019

Judgment delivered on  : 11.03.2019

 

J U D G M E N T

1. The prosecution case, in brief is that, informant Sri Subungsa Boro

had lodged an F.I.R before Khoirabari PS by stating inter-alia that on

23.05.2018 at about 11:00 AM when he went to Block Development

Office, Khoirabari at that time the accused persons had assaulted

him and his friend severely. After that they somehow rescued their

life and went to Khorabari police station. The accused persons also

threatened them with dire consequences. Hence this case.

2. After receiving the aforesaid ejahar the O/C of  Khoirabari  PS has

registered a case vide PS case no. 17/2018, u/S 341/325/506/34 IPC.

Investigating Officer investigated the case, recorded the statement

1



G.R. CASE NO. 499 of 2018

of witnesses, prepared the sketch map, collected the medical report

and  after  completing  the  investigation,  IO  submitted  the  charge

sheet against the accused persons namley Ananta Boro, Nileswar

Daimari and Champa Ram Boro, u/S 341/323/506/34  IPC vide CS

No. 17 of 2018 dated 31.05.2018.

3. On the basis of the charge sheet, cognizance of offence was taken

under Section  190 (1)(b) of the Cr.PC. Necessary processes were

issued for causing appearance of the accused persons before the

court.  Accordingly  accused  persons  appeared.  The  copies  of

relevant  documents  were  furnished  to  the  accused  persons.

Considering the materials on record, the particulars of offence u/S

341/323/506/34  IPC  has  been  read  over  and  explained  to  the

accused persons to which all the accused persons pleaded not guilty

and claimed to be tried.

4. During trial the prosecution has examined as many as 22 (twenty

two) PWs including the informant. The statement of defence of the

accused persons  u/S  313 Cr.P.C  has  been recorded.  The  defence

case is of total denial. No witness been examined by the defence.

Argument had been heard from both sides. 

5. I have considered the evidence on record, statement u/S 313 CrPC

and  the  argument  advanced.  For  the  purpose  of  clarity,  the

following points for determination is hereby framed: 

6. POINTS FOR DETERMINATION OF THE CASE  :  

Whether on 23.05.2018 at about 09:00 AM,  the accused persons

in furtherance of their common intention had wrongfully restrained

the informant and his friends, voluntarily caused hurt to them and

also  criminally  intimidated  them  and  thereby  committed  the

offence punishable u/S 341/325/506/34 IPC?

7. DISCUSSION, DECISION AND REASONS FOR THE DECISION:

The  prosecution  had  examined  as  many  as  22  (twenty  two)

witnesses:
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8. PW 1 Subungsa Boro, the informant herein this case has stated in

his evidence that he knows the accused persons. On 23.05.2018 at

about  09:00  AM  there  was  an  open  tender  going  on  regarding

Khoirabari Daily market at Khoirabari Block Office. At that time he

was  also  at  Block  office.  After  that  accused  persons  came  and

threatened  him not  to  submit  the  tender  and  if  he  submit  the

tender then he would face danger situation in future. At that time

one Khungkhlai Basumatary came and stated him not to submit his

tender paper and he has identified himself as President of ABSU. At

about 10:00 AM when he wanted to submit his tender paper inside

the box then the accused persons came and assaulted him and

they  wanted  to  snatch  away  the  tender  papers  from his  hand.

Somehow he submitted the tender papers and went out side from

the office and then accused persons came and kicked him from

behind. After that police came and rescued him. He has identified

the FIR as Exhibit 1 and Exhibit 1 (1) is his signature. 

9. During cross examination PW1 has deposed that he had submitted

the tender papers. The tender box was situated at the varandah of

the office. The tender was an open tender. At that time police and

SSB persons were on duty. There were about 150 people gathering

at the place of occurrence. The Khorabari PS was situated about 15

meters distance away from the place of occurrence. The accused

persons were engaged with ABSU. Khungkhai Basumatary had also

filed an FIR regarding the same occurrence and in that case he

along  with  Kartik  Boro,  Swmkhur  Boro  and  Bipul  Boro  are  the

accused persons. He was detained in jail hazot in connection with

that case. He has denied the suggestion that accused Bipul Boro

was absconding. After that he had surrendered at Udalguri PS. He

did  not  state  before  the  police  during  his  statement  that  the

accused persons had assaulted him with hands and legs. Prior to

the  incident  the  accused  persons  also  involved  in  quarrel  with

them. He has denied the suggestion that accused persons had not

assaulted him. He has also denied the suggestion that Bipul Boro

had assaulted and broken the teeth of Khungkhai Basumatary. 
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10.PW2 Ratneswar Boro has deposed in his evidence that he knows

both the parties.  On 23.05.2018 at about 11:00 AM the incident

was occurred. At the time of incident he was having tea inside the

hotel in-front of Block Office. At that time he came out after hearing

noises from the people and found that the accused persons along

with other persons had assaulted the informant. At that time police

started lathi charge to the people and after that informant went to

police station.  Police sent the informant for medical examination.  

11.During  cross-examination  he  has  stated  that  informant  had

submitted his tender papers inside the box. The tender box was

situated at Varandha of the office. The police and SSB personnel

were  present  near  the  tender  box.  There  were  about  150-200

people gathered at the place of occurrence. He did not know all the

people who were present at  the place of  occurrence.  There was

pushing and shoving between the parties prior to the assaulting.

Informant was not allowed to submit his tender papers. After that

SSB and police personnel started to lathi charge. After that police

had chased the people from the place of occurrence. Rests of his

cross examination are the suggestions which he has denied.

12.PW3 Nomal Narzary has stated in his deposition that he know the

informant as well as the accused persons. On 23.05.18 there was

an open tender going on at Khoirabari  Block Office. That day at

about  11:30  AM  the  three  accused  persons  along  with  their

supporters had restrained him from submitting the tender papers of

the informant. At that time when Subungsha Boro wanted to submit

his  tender  papers  then  the  accused  persons  along  with  their

supporters had assaulted the informant.  After that police started

lathi  charge  and  people  started  to  run  away  from the  place  of

occurrence. After that informant left that place.  

13.During cross-examination he has stated that Subungsa Boro had

submitted his  tender  papers.  After  that  he heard that  Subungsa

Boro  was  assaulted  by  accused  persons.  He  heard  that  when
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informant came out from the office then accused persons had also

assaulted him, but he did not see the incident.  He had not seen

that Subungsha Boro had assaulted Khungkhai Basumatary. He has

denied  the  suggestion  that  he  deposed  falsely  in-favour  of

Subunsgsa Boro. 

14.PW4 Sunil Boro has stated that he knows both the parties. On the

day of the incident there was a tender calling at Khoirabari Block

office. That day accused persons had restrained the informant to

submit  his  tender  papers  and  the  accused  persons  had  also

assaulted the informant. 

         

15.During his cross examination he has stated that at  that time he

went to Block Office to see the tender calling. There were about

150/200 people gathered at the place of occurrence. At that time

the  police  and  SSB  personnel  were  present  at  the  place  of

occurrence.  He  did  not  know  whether  the  accused  Khungkhai

Basumatary  had  lodged  a  case  against  the  informant  or  not

regarding the same incident. After that police started lathi charge

against the people and then people left that place. He is residing at

the same village of the informant. He has denied the suggestion

that he deposed falsely. 

16.PW5 Kartik Ch Boro has deposed that he knows both the parties. On

23.05.18  there  was  tender  at  Khoirabari  Development  Block

regarding  Khoirabari  Daily  Market.  That  day  when the  informant

went  to  submit  his  tender  paper  then  accused  persons  had

restrained  him  from  submitting  tender.  Accused  persons  had

assaulted  the  informant  and wanted  to  snatch  away  the  tender

paper from the hands of the informant. At that time he was present

near the informant.  At that time police started lathi charge and

people started to run away from the place of occurrence. Later on

informant  Subungsa  Boro  had  submitted  the  tender  paper  and

when he came out then the accused persons assaulted him. Police

rescued the informant from the accused persons. 
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17.During  cross-examination  he  has  stated  that  Khungkhai

Basumatary  had also lodged a case against  them regarding the

same incident and in that case he is also an accused person and he

was detained in jail for 24 days. He has denied the suggestion that

Khungkhai Basumatary had not dragged him. He has also denied

the  suggestion  that  he  did  not  state  before  the  police  that  the

accused persons had assaulted the informant and also did not state

before the police that the accused persons had tried to snatch away

the tender  paper  from the hands  of  the  informant.  He has  also

denied the suggestion that accused persons had not assaulted the

informant and he deposed falsely as he is a friend of informant.  

18.PW6 Jagannath Sarania has stated that he knows both the parties.

About 5/6 months ago the incident was took place. That day when

the  informant  went  to  submit  tender  papers  at  Khorabari  Block

office then the accused persons had assaulted him. 

19.During  cross-examination  he  has  stated  that  the  house  of  the

informant is away from him. During his cross-examination he has

stated that  he came to the court  along with  the informant.  The

house of the informant is situated about 7 KM distance away from

his house. At the time of the incident he was present at Khoirabari

Block Office. He has denied the suggestion that he did not see the

incident. There was a cross case against the informant filed by the

accused persons regarding the same incident and in that case the

informant was detained in jail.  There was about 150/200 people

present at the place of occurrence. Rests of his cross examination

are the suggestions which he has denied.

20.PW7 Swamkhwr Boro has stated that he knows both the parties. On

23.05.18 he along with the informant went to Khorabari Block office

to submit the tender. At that time the accused persons restrained

the informant  to  submit  the tender papers.  After  submitting the

tender  papers  the informant  came out  from the office and then

accused persons had assaulted the informant near Khorabari  PS.

After that police started lathi charge and informant went to police
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station. 

21.During cross examination he has stated that the accused persons

had also lodged an FIR against the informant regarding the same

incident and in that case he is also an accused person. There was

huge gathering at the place of occurrence. There was an argument

took place between the parties. Rests of his cross examination are

the suggestions which he has denied.

22.PW8 Bipul  Boro  has  stated  that  he  knows  both  the  parties.  On

23.05.18 when the informant went to submit the tender papers at

Khorabari  Block  Office  then  the  accused  persons  restrained  the

informant to submit the tender papers and also assaulted him. After

submitting  the  tender  papers  the  informant  came  out  from  the

office and then the accused persons had assaulted the informant.

Accused persons  had also  threatened him to  assault,  so  he run

away from the place of occurrence.  

23.During cross examination he has stated that after submitting the

tender of the informant then there was lathi charge by the police.

Accused persons had falsely filed the case against them and in that

case he was also an accused person. After that he had surrendered

before  Kalaigaon  PS.  Rests  of  his  cross  examination  are  the

suggestions which he has denied.

24.PW9  Hiranmoyee  Saharia  has  deposed  in  his  evidence  that  he

knows both the parties. About one year ago in the month of May

there was a tender calling at Khoirabari Block Office. That day he

was busy in tender work along with his dealing Assistant Numal

Narzari and other staff. That day the O/C of Khoirabari PS namely

Umesh Bardoloi was also present. After that they had invited the

parties  to  submit  their  tender  papers.  At  that  time  there  was

quarrel and marpit took place between two parties. After that police

started to lathi  charge and people left  that place.  Someone had

received an injury, but he had not seen as to who had sustained

injury. 

7



G.R. CASE NO. 499 of 2018

25.During cross-examination he has stated that there was quarreled

between two parties. 

26.PW10 Animash Narzary has deposed in his evidence that he did not

know the parties. On the day of the incident there was a tender

calling at their Khoirabari Block Office. That day there was a quarrel

took place between two parties regarding to submitting their tender

papers. But he did not who had engaged into quarrel. He did not

know as to who had sustained injury. 

27.His  cross-examination  was  declined  by  the  learned  defence

counsel. 

28.PW11 Dipen Kochari has stated in his evidence that he knows both

the parties. On 23.05.2018 the incident was occurred. At the time

of incident he was present inside the office and there was a tender

calling at Khoirabari Block Office. After that there was a quarrel took

place between the two parties and police had started lathi charge.

He did not know as to who had assaulted whom. 

29.During cross-examination he has stated that he had not seen the

incident. 

30.PW12  Kumar  Rinku  Basumatary  has  stated  that  he  knows  the

informant,  but  he  did  not  know  the  accused  persons.  On

23.05.2018 there was tender calling at Khorabari Block Office. At

the time of incident he was inside the office. He had not seen the

quarrel. He also did not see as to who had sustained injury.  

31.His  cross-examination  was  declined  by  the  learned  defence

counsel.

32.PW13 Ajit Kr Brahma has stated that he knows both the parties. On

23.05.2018  the  incident  took  place.  That  day  there  was  tender

calling at Khorabari Block Office. That day there was quarrel took
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place  between  two  parties.  Police  had  started  lathi  charge.  He

heard that Khungkhlai  Basumatary sustained teeth injury.  He did

not know as to who had assaulted to whom. 

33.During cross-examination he has stated that there were about 100-

150 people gathered at the place of occurrence. He did not know as

to who had assaulted to whom. 

34.PW14 Manjoy Daimari has stated that he knows the informant as

well  as  the  accused  persons.  On  23.05.2018  the  incident  was

occurred.  That  day  there  was  tender  calling  at  Khoirabari  Block

Office. At that time there was quarrel took place between the two

parties. He did not know as to who had sustained injury. 

35.His cross-examination was declined by learned defence counsel.

36.PW15 Kaushik Swargiary has stated that he knows both the parties.

On the day of the incident there was tender calling at Khoirabari

Block Office. About 2 months ago the incident took place. That day

there  was  a  quarrel  took  place  between two  parties.  Police  had

started lathi charge. Accused persons had assaulted the informant,

for which informant sustained stomach injury.    

37.During cross-examination he has stated that informant is not the

relative  of  him.  On the day of  the  incident  there  was  a  quarrel

between  the  two  parties.  He  has  denied  the  suggestion  that

accused persons had not assaulted the informant. He was standing

near the tender box. He has denied the suggestion that he had not

seen the incident and he deposed falsely. 

38.PW16 Monmohan  Narzary  has  deposed  that  he  knows  both  the

parties. On 23.05.2018 the incident was took place. That day he

went to Block office. That day there was tender calling at Khoirabari

Block Office. That day there was a quarrel took place between the

two  parties  regarding  the  submission  of  tender  and  that  police

started  lathi  charge.  After  submitting  the  tender  papers  by  the
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informant  then  he  was  chased  by  the  accused  persons  and

assaulted him. 

39.During  cross-examination  he  has  stated  that  he  works  as  a

contractor at Block Office. About 100-150 people gathered at the

place of occurrence. That day the police and SSB personnel were

also gathered at the place of occurrence. He did not see the quarrel

between the parties. He did not see as to what happened at the

time of submission of tender papers. He has denied the suggestion

that  accused  persons  had  not  assaulted  the  informant  and  he

deposed falsely.

 

40.PW17  Hem  Kr  Basumatary  has  stated  that  he  knows  both  the

parties.  On  23.05.18  there  was  open  tender  at  Khorabari  Block

office. That day informant went to submit his tender papers illegally

and then they restrained the informant to submit his tender papers.

After that Bipul Boro came and assaulted Khungkhlai Basumatary.

Immediately police started lathi charge. He could not say as to why

the informant lodged the case. 

41.During cross-examination he has stated that accused persons had

not assaulted the informant. 

42.PW18 Khungkhlai Basumatary has stated that he knows both the

parties. On 23.05.2018 there was tender calling at Khorabari Block

Office.  The  informant  had  cheated  while  submitting  his  tender

papers  and  then  they  had  restrained  him.  Informant  had  not

allowed the other parties to submit their tender papers. Bipul Boro

came and punched at his mouth and fled away. After that police

started  lathi  charge.  Accused  persons  had  not  assaulted  the

informant. 

43.During cross examination he has stated that he had also lodged a

case against the informant relating to the same incident.

44.PW19 Swmaochar Boro has stated that he knows both the parties.
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That  day  there  was  open  tender  at  Khoirabari  Block  Office.

Informant  was  not  allowed  to  submit  his  tender  papers  by  the

accused  persons.  After  that  accused  persons  had  assaulted  the

informant and informant lodged the case. 

45.During cross examination he has stated that informant did not hail

from his village.  About 100-200 people gathered at the place of

occurrence. After police put lathi charge then he ran away. Bipul

Boro had not assaulted Khungkhlai Basumatary. He has denied the

suggestion that he had not seen the incident and deposed falsely.

Accused persons had also lodged a case against the informant. 

46.PW20 Dhiren Boro has stated that he knows both the parties. On

23.05.18 there was open tender at Block Office. That day informant

was restrained by the accused persons to submit his tender papers.

After that there was quarrel took place between the parties. After

that  accused  persons  had  assaulted  the  informant.  Police  had

started lathi charge and then Khungkhai Basumatary fell down and

sustained injury. 

47.His cross examination he has stated that informant hails from his

village. About 100-150 people present at the place of occurrence.

After lathi charge he ran away from the place of occurrence and

saw the incident  from 150 meters  distance away.  Informant had

submitted  his  tender  papers.  Informant  had  got  tender  of  the

Khorabari  Daily  market  previous  year  also.  He  has  denied  the

suggestion that accused persons had not assaulted the informant

and he deposed falsely.  

48.PW21 Nayan Jyoti Baruah, the M/O herein this case has deposed in

his evidence that on 23.05.2018 he had examined Swamkher Boro

and on examination he had found the following injuries:-

(i) Bruise- 4 cm X 2 cm X 1 cm, black side of veutebro (near the

spine)

(ii) Pain and swelling 2cm X 1 cm X 1 cm, mandible (R) (near
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chine).

In his opinion, the injury is simple in nature and caused by blunt

weapon.

He has identified the injury report as Exhibit 2 and Exhibit 2 (1)

is his signature.

On the same date and time he had also examined  Subangsha

Boro and on examination he had found the following injuries:-

(i) Swelling, pain measuring 2 cm X 2 cm X 1 cm back of head,

chest, thigh (R), hand (R).

In his opinion, the injury is simple in nature and caused by blunt

weapon.

He has identified the injury report as Exhibit 3 and Exhibit 3 (1)

is his signature.

49.During cross examination he has stated that such types of injuries

may be caused due to falling down or hit against hard substances.

The  case  reference  was  not  mentioned  in  the  police  requisition

form. 

50.PW22 Mukul  Ch  Sarmah  has  stated  that  on  23.05.2018  he  was

posted  at  Khoirabari  PS  as  ASI.  That  day  Subongsha  Boro  had

lodged  and  FIR  before  O/C  Khoirabari  PS  and  accordingly  O/C

Khoirabari  PS  had  registered  the  case  vide  No.  17/2018  u/S

341/325/506/34 IPC and he was endorsed for investigation. Before

taking over the investigation the victim and informant were sent for

medical  treatment.  He  had  visited  the  place  of  occurrence  and

drawn the sketch map, recorded the statement of the witnesses. He

had collected the medical  report.  After that he had arrested the

accused persons and allowed them to go on bail as the offence is

bailable in nature. After completion of investigation he had handed
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over the CD to the O/C Khoirabari PS. After that SI Umesh Bardoloi

had submitted the charge sheet against the accused persons u/S

341/323/506/34 IPC. He has identified the sketch map as Exhibit 4

and Exhibit 4 91) is his signature. Exhibit 5 is the charge sheet and

Exhibit 5 (1) is the signature of Umesh Bardoloi, identified by him. 

51. During  cross  examination  he  has  stated  that  on  23.05.2018 at

about 04:50 PM he had received the FIR. He had shown Khoirabari

Block Office as place of occurrence in his sketch map. He had not

seized any articles relating to the incident. 

 

52.Learned  APP  has  stated  during  the  course  of  argument  that

prosecution  witnesses  were  consistent  in  their  deposition  that

accused persons had assaulted the informant and caused injury, so

they  may  be  convicted  as  per  law.  On  the  other-hand  learned

defence counsel  has  stated that  the prosecution witnesses were

contradictory to each other and they have not supported the case

of the prosecution at hand. There are no eye witnesses in this case.

No article has been seized by the police in connection with this

case, hence he prayed to acquit the accused persons from this case

forthwith. 

53.Having  perusal  of  the  evidence  of  all  the  prosecution  witnesses

herein this case, it is found that PW1 Subungsa Boro, the informant

herein this case and PW2 Ratneswar Boro, PW4 Sunil  Boro, PW5

Kartik Ch Boro, PW6 Jagannath Sarania, PW7 Swamkhwr Boro, PW8

Bipul  Boro,  PW15  Kaushik  Swargiary,  PW16  Monmohan  Narzari,

PW19 Swmaochar Boro and PW20 Dhiren Boro all the eye witnesses

herein this case. Having gone through the evidence of all  above

PWs,  it  is  found  that  all  the  above  PWs  have  deposed  in  their

evidence that the accused persons have restrained the informant in

submitting in his tender regarding the Khoirabari daily Market and

he  was  assaulted  by  the  accused  persons  after  submitting  his

tender.  PW9 Hiranmoyee Saharia,  PW10 Animash Narzary,  PW11

Dipen Kochari,  PW12 Kumar Rinku Basumatary and PW13 Ajit  Kr

Brahma all are employee of the Khoirabari Block Office and have
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deposed in  their  deposition  that  there  was  quarrel  between  the

parties, but they were busy inside the office for tender work at that

time ad therefore, they had not seen the quarrel. 

54.The evidence of PW17 Hem Kr Basumatary and PW18 Khunkhlai

Basumatary  ate  found  to  be  important  as  because  they  were

associates of the accused persons at that time. It is also pertinent

to be mentioned here that both of them as PW17 and PW18 have

deposed in their evidence that they had restrained the informant to

submit  his  tender  papers.  Thus,  it  has  been  proved  by  the

prosecution beyond all  reasonable doubt  that  the informant was

restrained  by  the  accused  persons  in  submission  of  his  tender

regarding Khoirabari  Daily  Market.  Furthermore,  it  has also been

proved by the prosecution side that the victim Subungsa Boro had

sustained injury as a result of assault by the accused persons. The

injury as alleged by the informant as PW1 in his  evidence have

been supported and corroborated by the evidence of PW2, PW4,

PW5, PW6, PW7, PW8, PW15 and PW16. Furthermore, the injury of

the victim has also been supported by medical evidence.  PW21

Nayan  Jyoti  Barua,  the  MO  herein  this  case  has  stated  that  on

23.05.2018  i.e  the  day  of  the  incident  itself  he  had  examined

Subungsa Boro and on examination he found the following injury:-

(i) Swelling, pain measuring 2 cm X 2 cm X 1 cm back of head,

chest, thigh (R), hand (R).

He has opined that the injury is simple in nature and caused by

blunt weapon.

55. Thus, the injury of the victim has been proved by the documentary

evidence.  However,  it  is  well  settled  principle  of  law  that  the

statement of the victim should be given very much weightage.

56. Considering  the  discussion  as  made  above,  I  therefore  hold  a

consider view that the prosecution side has successfully proved the

offence u/S 341/323/34 IPC beyond all reasonable doubt and hence
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they are convicted under the above sections of law.

57. The accused persons are also charge for the offence u/S 506 IPC.

But except the informant no other of the PWs have deposed in their

evidence that the accused persons have criminally intimidated the

informant with injury to his person, reputation or his property. Thus,

the  ingredients  of  offence  u/S  506/34  IPC  has  not  been  proved

against the accused persons beyond all reasonable doubt. Hence

they are stands acquitted under the above section of law.   

 

58. Heard on Probation: Considering the fact that since the nature of

offence is minor  and there is no other criminal record against the

accused persons, so I deem it fit to release them on probation. In

the facts of the present case, I hereby suspended the sentence and

direct  that  convict  namely  Ananta  Boro,  Champa Ram Boro  and

Nileswar  Daimari  shall  furnish  a  bond  of  Rs.  10,000/-  with  a

conditions that they would maintain peace and good behavior for 1

year from today. 

O  R  D  E  R

The prosecution has successfully proved the offence under section

341/323/34  IPC  beyond all  reasonable  doubt  and hence  they  are

convicted under the above sections of law.

The prosecution has failed to prove the case u/S 506/34 IPC beyond

all  reasonable  and hence  they stands  acquitted  under  the  above

section of law.  

Considering the fact that since the nature of offence is minor  and

there is no other criminal record against the accused persons, so I

deem it fit to release them on probation. In the facts of the present

case,  I  hereby  suspended  the  sentence  and  direct  that  convict

namely Ananta Boro, Champa Ram Boro and Nileswar Daimari shall

furnish  a  bond of  Rs.  10,000/-  with  a  conditions  that  they  would

maintain peace and good behavior for 1 year from today. 
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Bail bonds of the accused persons shall remain in force for next 6

months as per Section 437-A CrPC.

The judgment is given under the hand and seal of this Court on this

11th day of March, 2019.

                            (N. Lahkar)

                         Addl.   Chief Judicial Magistrate  
              Udalguri, Assam. 

Dictated and corrected by me:

        (N. Lahkar )                           

        Addl. Chief Judicial Magistrate.                     
         Udalguri, Assam.           
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 APPENDIX

A. Prosecution witnesses        :  PW 1 Subungsha Boro

PW 2 Ratneswar Boro

PW 3 Nomal Narzari

PW 4 Sunil Boro

PW 5 Kartik Ch Boro

PW 6 Jagannath Sarania

PW 7 Swankhwr Boro

PW 8 Bipul Boro

 PW 9 Hironmoyee Saharia

 PW10 Animash Narzari,

 PW11 Dipen Kochari

  PW12 Kumar Rinku Basumatary

 PW13 Ajit Kr Brahma

 PW14 Manjoy Daimari

 PW15 Kaushik Swargiary

 PW16 Manmohan Narzari

 PW17 Hem Kr Basumatary

 PW18 Khunkhlai Basumatary

 PW19 Swnaochar Boro

 PW20 Dhiren Boro

 PW21 Nayan Jyoti Baruah and

 PW22 Mukul Ch Sarmah

   B. Court witnesses :Nil

   C. Defence witness :Nil.

D. Documents exhibited :  Ext. 1 –FIR
 Ext. 2 –Medical report
 Ext. 3 – Medical report
 Ext. 4 – Sketch map
 Ext. 5 -charge sheet

Addl. Chief Judicial Magistrate
       Udalguri, Assam. 

Typed and transcribed by me:

(Rupam Das/Stenographer)
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